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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.)...... /2016
CRLMP No(s). 482/2016

(Arising out of inmpugned final judgnment and order dated 2015-08-17
in CRLA No. 740/ 1987 passed by the Hi gh Court of Judicature at

Al | ahabad)

STATE OF UTTAR PRADESH Petitioner(s)
VERSUS

RAM SEWAK AND ORS. Respondent ( s)

(with appln. (s) for c/delay in filing SLP)

Date : 20/01/2016 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE M Y. EQBAL
HON BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) M. Gaurav Dhingra, Adv.

M. Aviral Saxena, Adv.
Ms. Gauri Neo Ranpal, Adv.
For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng

ORDER
Exenpti on al | oned.
Del ay condoned.
Leave granted.
(USHA BHARDWAJ) (1 NDU POKHRI YAL)
AR- CUM PS COURT MASTER
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